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minis trative Service (Regu-
lation o f Seniority) Rules, 
1954; and

(ii) GSR. No. 251, dated the 19th
April, 1958, making, certain 
amendment to the Indian 
Police Service (Regulation of 
Seniority) Rules, 1954. 
[Placed in Library. See No. 
LT-685/58].

E s t a t e  D u t y  ( D i s t r i b u t i o n )  R u l e s  

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (2) of 
section 6 of the Estate Duty and Tax 
on Railway Passenger Fares (Distri-
bution) Act, 1957, a copy of the Estate
Ditty (Distribution) Ru!es, 1958,
published in Notification No. S. O. 327, 
dated the 29th March, 1958. [Placed 
in Library. See No. LT-686/58J.
C u s t o m s  a n d  C e n t r a l  E x c i s e  D u t i e s  

D r a w b a c k  ( L e a t h e r  C l o t h )  R u l e s  

Shri B. R. Bhagat: I beg to lay on 
the Table, under sub-section (4) of 
section 43B of the Sea Customs Act, 
1878, and section 38 of the Central 
Excises and S a l t  Act, 1944, a copy of 
the Customs and Central Excise Duties 
Drawback (Leather Cloth) Rules, 1958 
published in Notification No. G S R .  
243, dated the 16th April, 1959. 
{Placed in Library. See No. LT-688/ 
58].
N o t i f i c a t i o n  u n d e r  S e a  C u s t o m s  A c t  

Shri B. R. Bhagat: I beg to lay on
the Table a copy of Notification No. 
GSR. 245, dated the 16th April, 1958, 
under sub-section (4) of section 43B 
of the Sea Customs Act, 1878. [Placed 
in Library. See No. LT-687/58],
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following two messages received from 
the Secretary of Rajya Sabha: —

1. (i) “In accordance with the pro-
visions of sub-rule (C) of 
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness i.i the Rajya Sabha, I am 
directed to return herewith 
the Appropriation (No. 2)

Bill, 1058, which was passaa
by the Lok Sabha at its sitting 
held on the 22nd April, 1958, 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House 
has no recommendations to 
make to the Lok Sabha in 
regard to the said B ill/’.

(ii) "I am directed to inform the 
Lok Sabha that the Rajya 
Sabha at it sitting held on 
Thursday, the 24th April, 
1958, adopted the following 
motion concurring in the 
recommendation of the Lok 
Sabha that the Rajya Sabha 
do agree to nominate seven 
Members from the Rajya 
Sabha to the Public Accounts 
Committee for the period 
commencing on the 1st May,
1958 and ending on the 30th 
April, 1959: —

“That this House concurs in the 
recommendation of the Lok 
Sabha that the Rajya Sabha 
do agree to nominate seven 
Memb. -s from the Rajya 
Sabha to associate with the 
Committee on Public 
Accounts of the Lok Sabha 
for the period commencing 
on the 1st May, 1958 and 
ending on the 30th April, 
1959 and do proceed to 
elect, in such manner as the 
Chairman may direct, seven 
Members from among them-
selves to serve on the said 
Conrmittae."

2. I am further to inform the 
Lok Sabha that at the sitting 
of the Rajya Sabha held on 
Wednesday, the 30th April, 
1958, the Chairman declared 
the following Members to be 
duly clectcd to the said Com-
mittee:—

1. Rajkumari Amrit Kaur,
2. Shri Amolakh Chand,
3. Shri T. R. Deogirikar,
4. Shri S. Venkataraman,
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5. Shri M. Govlnda Reddy,
6. Shri Rohit Manushankar

Dave, and
7. Shri M. Basavapunnaiah.” .

CORRECTION OF STATEMENT BY 
MINISTER OF FINANCE RE: AD-
VANCE OF FUNDS FOR DEVELOP-
MENT OF SINGARENI COLLIERIES 

The Minister of Finance (Shri 
Morarji Desai): With your permis-
sion, I should like to correct an in-
advertent mistake in my speech in 
this House on the 17th April, 1958, in 
reply to the debate on the Demands 
for Grants of the Finance Ministry. 
In the course of the speech, I mention-
ed that the Central Government were 
asking for only one-third of the share 
capital of the Singareni collieries as 
a condition for advancing funds for 
their development. My attention has 
since been drawn to the fact that the 
discussions with the State Govern-
ment are proceeding on the basis that 
the Central share of the capital will 
be two-thirds and not one-third. 
These discussions have not yet been 
concluded, and no final decision has 
been taken, and it is only proper that 
the House should know the correct 
position.

GIFT TAX BILL 
E x t e n s i o n  o f  t i m e  f o r  p r e s e n t a t i o n  

or  R e p o r t  o f  S e l e c t  C o m m i t t e e  

Shri C. R  Pattabhi Raman (Kum- 
bakonam): I beg to move:

“That the time appointed for 
the presentation of the Report of 
the Select Committee on the Gift 
Tax Bill, 1958, be extended up to 
the 2nd May, 1958.” .
Mr. Speaker: The question is:

“That the time appointed for 
the presentation of the Report of 
the Select Committee on the Gift 
Tax Bill, 1958, be extended up to 
the 2nd May, 1958.”.

The motion was adopted.

ESTATE DUTY (AMENDMENT) 
BILL

E x t e n s i o n  o f  t i m e  f o r  p r e s e n t a t i o n  
o f  R e p o r t  o f  S e l e c t  C o m m i t t e e

Shri C. R. Pattabhi Raman: I beg
to move:

"That the time appointed for the 
presentation of the Report of the 
Select Committee on the Estate 
Duty (Amendment) Bill, 1958, be 
extended up to the 20th August, 
1958.
Mr. Speaker: The question is:

“That the time appointed for the 
presentation of the Report of the 
Select Committee on the Estate 
Duty (Amendment) Bill, 1958, be 
extended up to the 20th August,
1958.”.

The motion was adopted.

APPROPRIATION (NO. 3) BILL*
12 hrs.

The Minister of Finance (Shri 
Morarji Desai): I beg to move for 
leave to introduce a Bill to provide for 
the authorisation of appropriation at 
moneys out of the Consolidated Fund 
of India to meet the amounts spent 
on certain services during the financial 
year ended on the 31st day of March 
1955, in excess of the amounts granted 
for those services and for that year.

Mr. Speaker: The question is:
“That leave be granted to intro-

duce a Bill to provide for the 
authorisation of appropriation of 
money out of the Consolidated 
Fund of India to meet the 
amounts spent on certain services 
during the financial year ended on 
the 31st day of March 1955, in 
excess of the amounts granted for 
those services and for that year".

The motion was adopted.
Shri Morarji Desai: I introducet the 

Bill.

•Published in the Gazette of India Extraordinary Part II—Section 2, 
dated 1-5-1958.

tIntroduced with the recommendations of the President.




